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F3M No. 4 

(sEE RULE 42 ) 
ENTRAL ADIVaNISTRATINE. TRIBUNAL 

GUWAI-1JU I BEf'CH: 

ORDER SHEET 

Original Applecation No.  

Ise ?etition No. 	 _____/ 

-4ritempt Petition No
,.  

Rew op1ication o, 

kppl 	its 

R e r-.p *j ant S) 
Advocate f o r the Appiecarl±J5) 

 

Avoate for the Rspondat 

~ I 
10.7.02 

. 	 Heard lit. B.Malakar, learned 
apphcattofl is In 

	

i but notintin'e 	 counsel ro the applicant and also 

	

oratiePetti00 is 	 Mr. A.Dab Roy, learned S r * C.GaS.C. 

	

/ rot filed C F. 	 for the respondents. 
r'( ':0/ deposited 

No. .747W1G ; 	 List the matter on 26.7.2002 
I for admission. 

	

Restre 	 C L 
Member 	 V ice-Chai rman 

mb 	L 
26.7.02 1 	Heard I1z. 8.Malakar, learned 

counsel for the applicant and also 

• 	Mr. A.eb Roy, learned Sr. C.G.S.C. 

for the Respondents. 

J 	I 	List on 12.82002 for admission. 

ft L 
Member 	 Vice-Chairrnan 

jmb 	I 
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0.A.2i4/2002 

12.8.02 	fr. 8.1alarka, learned counsel 

for the applicant wants the matter to be 

adjourned. Picco.rdingly, the case is 

adjourned. List again on 16.8.2002 for 

admission. 

(CC 
1ember 

' mb 

1698.02 	Heard Mr.3.Malakar learned counsel 

for the applicant and Mr.A,Deb Roy, 

Sr.C.G.S.Co for the £espondents* 

application is admitted. Call for 
ii 	hi 	h, 4.,,r tir a- + 4 ct4- 

1  On 6.9,02 for hearing. 

Tfl 45earnect ounse.L roL .  tne respon-
V) 	 U 	-• 

dents wants 	hear the áase aft 

days. Heassure4 that wltbiniN 	y 

S • 	
.' days the applicant will not be distur- 

bed from his pre3ent post. 

L.ist on 6.9.02 for hearing. 

t.4 	N 
u-t  

lm 	 .,,. Mebor 

S 	 p ... 	 . 

•,:'' 	r 

9.9.2002 	 Heard the learned counsel for 
CA' the 	parties. 	Hearing 	concluded. 

Go Judgmentdelivered in open court, kept 

J4
laah 
	

S 	
ie.parate sheets. The application is 

dismissed. No order as to costs. 

/ V 
Vice-Chairman 

S 	 * 	I 	 S 

nkm 
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CrNT-<ith 	 TRLiJiAL 
GUvJ-iT I t JCH 

2002 

OF u±C I S I ON. .. , .2002 •  

Shri Nripendra Deka 	 2PPiIONT(s) 

Mr B. Malakar and Mr R. Das 	 VOCT FOR T 

_v;dSUS- 

The Union of India and others 	 RSPONLNT(S) 

Mr'A.Deb Roy, Sr. C.G.S.C. 	 TuCJfi FOR ThJ 
RJSPONNT (s) 

'Ii HONi 	MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

TH. HON 1 13Li. 

Whether Reporters of local papers may be allowed to 5Cc 

the judgment 7 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

tiihether.the judgment is to be circulated to the other 

Benches 

Judgment delivered by Hon'ble Vice-Chairman 

~v ~~/ 
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1 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.214 of 2002 

Date of decision: This the 9th day of September 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Nripendra Deka, 
Telgraphman under CS/CTO, 
Panbazar, Guwahati. 	 . Applicant 
By Advocates B. Malakar and Mr R. Das. 

- versus - 

The Union of India, represented by the 
Chief General Manager, 
Bharat Sanchar Nigam Limited, 
Ulubari, Guwahati. 
The Divsional Engineer (Admn.), 
Office of the General Manager, 
Bharat Sanchar Nigam Limited, 

H 	Kamrup, Guwahati. 	 Respondents 
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

CHOwDHURY: 	J. 	(v.C.) 

This 	is 	an 	application 	assailing 	the 	order dated 

18.3.2002. 	On 	successful 	completion 	of 	the 	Initial 

Course Training of Telecom Mechanic at CTTC, Guwahati from 

1.7.1996 	to 	23.8.1996 	the 	applicant 	was 	appointed 	as 

Telecom Mechanic 	on temporary basis 	in the pay scale of 

Rs.4500-125-7000 nad posted at Hatigarh Exchange under the 

I  D.E.(OCB), 	Dispur 	against 	a 	sanctioned 	post. 	The 

legitimacy of the said order was assailed in O.A.No.137 of 

2002. 	This 	Tribunal 	by 	order dated 	1.5.2002 	disposed 	of 

the said O.A. directing the applicant to submit a detailed 

representation 	for 	consideration 	of 	his 	case 	by 	the 

authority. 	Thereafter 	the 	applicant 	filed 	a 	Review 
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4k 
Application which was registered and numbered as R.A.No.2 

H of 2002 for review of the order dated 1.5.2002 in O.A. 

No.137/2002. In fact there was no scope for review under 

Section 22(f) of the Administrative Tribunals Act, 1985. 

However, the authority was directed to dispose of the 

representation of the applicant. On the same issue the 

applicant has again preferred the present application 

assailing the aforementioned order of transfer. It seems 

on the same issue the applicant has been filing one 

application after another which was disposed of by the 

Tribunal by order dated 1.5.2002. 

	

2. 	The respondents submitted their written statement 

and stated that the representation of the applicant was 

finally disposed of vide order dated 1.8.2002. 

	

H 3. 	I have heard Mr R. Das, learned counsel for the 

applicant and Mr A. Deb Roy, Sr. C.G.S.C. at length. In 

the written statement the respondents have also stated 

H that by the impugned order dated 18.3.2002 the applicant 

was posted at Hatigarh Exchange since there was no vacancy 

of Telecom Mechanic at CTO, Guwahati. The applicant 

further pressed his claim for being posted at CTO, 

Guwahati on the scOre that the by the transfer order the 

respondents sought to curtail the trade Union activities 

H of the Union of which the applicant is the Chairman. The 

respondents stated that as per the policy, transfer of an 

officer,attached with Unions,from one office to another in 

the same station/Headquarter would not hamper the trade 

union activities. 

	

4. 	I have given my anxious consideration in the 

matter. On overall consideration of the matter no 

illegality is discernible in posting the applicant at 

Hatigarh........ 



/ 

:3: 

Hatigarh Exchange on promotion. 

5. 	The application is accordingly dismissed. There 

shall, however, be no order as to to costs. 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

nkm 
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IN THE CENTRAL AINI STRATIVE TflI BUN1L 
GUWAHATI BENCH : GUWATI. 

O ri  

NripCfl(lra Doka 	 ... Applicant 

Vs. 

Union of India 	 ... Rcspondflt 

I N D E X 

s1.No. 	 particu1ar 

i. Application u/s 19 of the 1 - 8 
CAT Act, 1985 

2. Verification 9 

3, Annoxuro - A 10 

 Annexure - B I 

 Ariflexure - C 

6 • Ann oxur o - D IL4i 

7. Anflexure - E 
122_ 

Filed - 

Advocate. 

5; 
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IN THE CENTRAL A1INISTRATIVE TRIBUNAL 

GUWJHATI BENCH : GUWAFIATI 

An application under Section 

19 of the Central Ac1minitrativo 

Tribunal Act, 1985. 

Date of filing : 

Rogn. No. 



JIlL 2fl2 

Sri Nripenclra Deka, 

Tolcgraphrnart, under CS/CTO/ 
	 ¼. 

P anbazar., Guwahati. 

Applicant 

Vs . 

Union of India & Ors 

(Telecom ) 

Respondents 

Particulars of the qplicarit : 

Name 	 : Sri Nripendra Deka 

Father's Name 	: Late 

Designation and 	: Te1ogr,hrnan under CS/CTO/ 

office which 	Panbazar, Guwahatio 

npl oyod. 

iv)Address for Service 	S 	 -do- 

of notice. 

26 1 	Particulars of the : 
Respondents. 

Name & designation : Union of India, Represented by 

the Chief General Manager, Bharat 

Sansar Nigazn Lt., S R Bora Lane, 

Ulubari (2) Divisional Engineer 

(Acim) office of the 1/B$NL/KamrUp, 

Guwahati. 

Office address of : As above 

the respondents 

Address for Service : As above 

- 	of notice. 

H 	
L4 
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3 • 	Particulars of the order against which the 

iication is made: 

Order No. GMT/Estt-301/01-02/344 dated 18.302002. 

Jurisdiction of the Tn bunal 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Tribunal . 

Limi tation: 

The applicant further declares that this application 

is within the limitation prescribed under section 

21 of the Act. 

6 . 	Facts of the Case : 

The applicant was working as Telegraphman under the 

respondent No. 2 and is presently posted at Central 

Telegraph office, Pzinbazar, Guwahati. The applicant 

is a Trade Union Activist and is the elected President 

of the NUTE Line Staff & Gr. D and the acting circle 

Secretary of Assam Circle of the NUTE L$ & Gr, D. 

That the applicant' s promotion was long over clue 

but the Respondent authority on the pretwct of a 

departmental enquiry kept the promotion withhold 

for which the applicant came before the Tribunal 

filing an OA which was registered and numbered OA 

301 of 2002 4,: The Hon'ble Tribunal vicle order dated 
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40 , 
 

117.2001 allowed trio application andI then only 

the case of the applicant for promotion was 

considered. 

That the Respondent No. 2 vicle order dated 

18.3.2002 issued the promotion order promoting 

the applicant to the post of Telecom Machaflic 

retrospectively wo.f. 17.8.99. By the seine order, 
	Fk 

the applicant has been posted in Hatigarh Exchange 

under D.E.- (OCB)/Dicpur against a Sanctioned post. 

A copy of the order is annexed 

hereto this application and marked 

Annexure A. 

That the applicant bogs to state that the Respon-

dent no.-. 2 vicle order dated 6.10.99 issued 

promotion order to a number of similarly situated 

person some of wiun were junior the the applicant. 

They are - 

Sri Dulal ch. Baishya 

sri R K Barua 

(a) 	Sri Gobinda Talukdar 

(a) 	sri Rohi t ch. Das 

.(o) 	Sri prafulla ch. Deka 

All these persons were posted under CS/CTO  

panbazar bringing them from outside. Now that the promotion 

order of the applicant has been belatedly issued the 

applicant has been shunted out from his original place of 

wprk although there is vacant posts of Telecom mechanics 

at CTOi . 



5. 

A copy of the said order is annexed hereto this 

application and marked Anflexure - B. 

v) 	That the applicant further bs to state that 

more than 10 such phone mechanics have been kept 

engaged by the Respondent No. 2 in administrative 

• work, under him. This matter was brought to the 

notice of the authority by the Union side but no 

action has yet been taken. 

That the applicant respectfully suits that 

transfer being an incident of service and the 

applicant cannot challenge such order if it is 

cbne in the interest of service. But the present 

case will not come within that purview for the 

reasons that - 

a) Junior persons have been allowed to work at 

ClO transferring the applicant to a newly 

sanctioned post even in the face of existing 

vacancy - rther some phone mechanics have been 

kept engaged by the respondent no • 2 in acimi nis-

trative work. 

'b) The transfer order is, therefore, intentional 

and malztfide. 

That the applicant has been a trade Union Activists. 

He was All Indict Joint General Secretary of the 

National Union of Telegraph ElnployeeS, Line Staff 

1% 
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6. 

and Group D. With the creation of BSNL, the 

humber of Unions are being reduced and only 

those Unions with larger numbers will survive 

and for that there will be head counting. The 

a1icant who is presently elected as Chairman 

of NUTE LS & Gr. D and Acting Secretary, Assm 

circle is being sent out to curb his activities. 

Under the instruction of DOT elected an Office 

bearer of a Trade Union is not dlisturbeci during 

his tenure as such Office bearer. But in the 

present case this has been violated. The transfer 

order is, therefore, punitive. 

A copy of DOT' s instruction is annexed hereto 

for perusal by the Hofl' ble Court as Annoxure - C. 

viii) That so far posting f the applicant on promotion 

as phone Mechanic is concerned, it is stated that 

it is not a routine promotion. It is promotion 

in the restructured cadre which is created as 

a result of merger of one Group - D and one 

line staff. The employee in such restructured 

cadre gets only the pay scale. Therefore, the 

applicant cannot be sent out to a newly sanctioned 

post. The respondent authority has transferred hIm 

out of grudge because of the fact that the posting 

which was required to be macic on 6. 10. 99, was 

denied the sziite on some vague grounds and only 

as per ourt's oraer the app1icnt has been given 

the posting and potcd olsehcre. 



4• 	 S..  

1.• 	 S.  

c' 

JUL 

I 

ix). 	That the DOT vicle letter No.272/94-TE. II(iv) 

dated 31.8.94 haP laid down the guideline to 

be followed in the matter of officiating 

arrangement in respect of restructured cadre 

phone Medhanics. In this letter, it has been 

provided - 

"(C) (i). I t may so h app c-n that some of the 

senior officials either in the basic grade or 

In BcR/0TBP Grade in a particular station may 

not be orking in a NT_area whereas a junior in 

the list might have boon considered for officiating 

in the first instance by virtue of his occupying 

a NT Post. In such cases, If any rerosentation 

is received from the senior official concerned, 

such representation can be considered favourably, if 

the official can be accommodated by replacing the 

juniors most official already,  officiating/occupying 

the restructured cadre post as that station as 

per the first order. No transfer from one station 

to another should be restored for such officiating/ 
I. 

J occupying ariangemont. (Circulated by AGMT/Trivandrum). 

A copy of the letter is annexed hereto and marked 

as Annoxure -ID. 

(x) 	That the applicant has subiittoc3 a representation 

which has not bc-on disposed as yet inpito of CAT's 

order. In the event of his transfer the activities 
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of the Union will suffer. The c'ro being the Headquarter 

of all lines staff and Gr. D, they could not be 

mobilisoci to keep the registration of union in tact. 

This has been brought to the notice of the authority 

by the central union leaders which may kindly be seen. 

A copy of the representation is annexed hereto 

\ 

	

	and marked Annexure - E together with CAT' s order and 

the recommendation as annexuro - B & El. 

The plicant' s transfer cannot sustain on the 

ground - 

persons junior to him have been retained in the 

Headquarters and the applicant sent out to a 

newly sanctioned post. 

by the transfer order it is sought to curtail 

the trade union activities of the union of which 

he is the Chairman and the circle Secretary. 

The transfer order being malafide and punitive 

the same is required to be set aside. 

8. 	 Sought.  

Under the circumstances, the order dated 

1803.02 so far it relates to the posting of the 

plicant at Hatigarh Exch ange be set and do and 

the applicant be allowed to vrk at CM Office. 

90 	Interim order.. 

Pending disposal of the application, the 

impuged order dt. 18.3.02 may be suspended. 

V)46" 
L 
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10 . 	medios_Exhausted.. 

The eppliccait declares that he has availed 

rcjneciies aveilthle to him.' 

11 	Matter not pending before any other Court or 

Tribunal. 

The applicant declares that the subject matter 

of this application is not pending before any 

other court of Tribunal. 

1 2. 	Particulars of I .P .0. 

/ 
No • of the I p 0 

Nne of issuing post office 

post office which payable 

130 	Particular of Index. 

An index in duplicate containing details of 

documents relied upon is enclosed. 

14. 	List of Annexures : 

a) Annexure - A the order impugned 

b) Annexure - B, the promotion order retai fling ;' 

juniors in the Hq. drawn from out-side. 

c) Annexure - C DOT's instruction. 

d) Annexure - D representation. 

e) Annoxure - E CAT's Order. 

f) Annoxure - E, recommendation. 
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9.: 

VERI Fl CATION 

I, Shri Nripondra Doka, the applicant above nined 

do hereby verify that the statnonts made in paragraphs 

1,2,3,4,5,6 ( 1,11,, V, W6, VII ) 7,8,9,10,11,12,13,14 

are true to my knowledge and those made in paragraphs 

6 (III, IX, VIII ) being matter of records are true 

to my information derived thGro from which I believe 

to be true and the rest are my humble submission, 

Sic 

I 
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Memo No. (dTIEST3O]I0102 
• 	Dated at Guwahali-7, thc.1SMarc 

I 	

C On succc it compif 	 n oFlintiil Course Trahllng of Telecoth 
C,' iraumukh Gus' al ati from 01-07-96 to 23-0-96, Shri Nx pdud I 
rco'ppoi1 as crn Mccli i.,ic" oa tenpLa' basis in the pa" 

)127 pool- p in pius usual allowances as dnitssib1c to the: 13SNL 
dib j7OS 1999 and posted in Uatiadt E\chang undei D L (OB)/Disp 
iphcd posts:. • 

fl :1: ;, • 	
.•t 

• 	.4..).. 
• 	 :2.' 

• 	 • 	( N.BFTAS.RAN. 
1 	

DT'isioil EA19111C.di (Mi 
j. 

lhc Chici Gc ial Managcr(BSL), Assam Citck, Guwahatf 
' ,( informiio'i 

TIeDE/( 0 Patioa'ar Hes cqucsted to icicase the official in1 
to all coucci ied 	 I  
The 15 E (0C13)/ÜIS,)JI 1-1 e is iCULstLd to liuunal. the date ofjoi 
as the O1C;ai L)Oj t 	

4 

he OtIicias concerned CnS 	TV 	 ' 
Sc'r'icc 13ouL/Pcrsonj file of tne ofhcials 	 ti 

he iri-chare, I lat ig ii h Ehane 	 i 

.: Spaic.' 	 . 	. .. 	
•:, 

For  
• 	

• 	.:: 
4 	

4 
• 	

I 	

• : 	 : 	•. 
.4 	I 	• • 	 . . . 	

. 	 ' H 	. 	. i. 

H 	 . 	. 	... 

' 

fts 

the 
:' •'-•.'r•• 

•........... 

tt 

.•' I: . lr+v 4• .  j ,.'  
t4 

I' 

LI 

Ic 	; 
. 	i 

' 

II J' I L 
lit 

r 

r 

I 	• 	• 

I 	, 	• 

:,. 

I 

1 • 	
I . 	rI1iiI.:( 

I 	III 	
' 	I 	1 	4 	 1 	 II 	 I 

.4. 	Ij' 	I 	III' 	
411i 

• • 	I . 	ti i. 
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)?iIC OP  

I. 	
tiitOG1T/ F_301/ 99_2000/1 1 6 

t ecl - 	cw thLj-?, the 6th oober°99 

L I. 	k jurtt;i1 mcxJj I icL'n tS) L 	of ficQ 	n6 	. c1T/EST_3O1/ 

ft 	• 	t(i/ 	DLtI - '15.09.99 	th 	fol Ic;it nj ordor 	re issued by 

• 31 Ntne of the 	Offici1 D2sicjn. Or.igir1 Present mcdified 
Working P1e pos i ng 	pcstingj 

_LIL_L  as 	P 	11 	i5 	P.MiI 

j1 (2B)Sii ri Chirn Nth T1ej D2(CTO)/GH SDcft/IQm SDOT/KJmJ 	H 
Changsari 

- 	 • 	
. 

/tI •J.it 

p2?" pipin Ch 	r3ishy -do- 
• 

..-dD- 

" ogen Ch 	cz11ti -.cio_ -do- SDE(21ec) 	._co_ 

1111  

I! 	: 	 • 	 - _i.,.t':l_.J. 	•. 

14hidev Ds 	 -do.- 	-do-. 	 SDOP/Kalrx. ..do-i  

Chrdra Kt. l<iikti CR/Peon DE(W/Mtc.) 	r(Instin)DE(Inst: 
• 	tin. )Pj-L.' 

Sushirn Cb. Sirrr 	Te1éçj.Wn EE(CTO)/GH. 	, -do- 
 J.trnini Kt. D.s-I 	-do..- 	• ....do-.. 	 sE(E1ec) DE/CTb; 

O/D 

uren 'rPIrmJiy 	 -.-do... - -do- • 	 SIX)P/C-r. 	rth :( L! 

Ii 	 • 	
. / 	G}1.utXl-P: 
/1er:SDoT; H 

flr3j Xr. Srrw 	-do- 	-do-- 	 SC(iéc) rZ/Cô.1. 
U /  

F. iMirk 	 -do- 	?orthgGH. under 

H 	 •
sDOT/}crn. 

Dibtkr Srrrvt 	...-. 	do- , 	DC(C1Lc) I,'D 	.-.do- f 

C. Bsumtry 	-do- 	-do-- 	SDOP/'anyb 'ri 	Jorabt 
under i 

DOT/(m. 
• 	. •: 	 - 

tXi11 Ch. B-iishya 	-do-- • -do- 	SD0P/)1dbati 	EE/ 

R.1(.BarUah 	 ,-do.-. 	-do--;. SDOP_i/D1pur . 

binda Talukdar 	-do- 	-do-- 	SDE(Elec) I,/D 	.j .  
T..Ds_1I 	 -do- 	_do._ 	ginvipur 

I 	
SDOT/FN? 	- 	 I I  l l  

.1 	 . 	• 	.:. 	• 	r.I.- 	I 	.: 	ii. 	,. 	I - 

Rohit Ch. D-s 	...do- 	-do-- 	SDOP_X/iSPUr 	/CTP.'. 

Prfu11 Ch. Dek 	....do... 	-do-- 	scC.(Elec) l/D 	.11dO - 

I 	$ 
Divisiofl.J. Enqineer (hJtrn) :1 

I 	 0/C the G. h T. D. Oj.t1hLi-7 I 11 

I. 	 • 	 . 	 • 	: 
- 
- 	.CnrYT, (Vnri • ' / (D. ri-i.i : 	• 	 • 

-. 	 . 	 • 	• 
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I 	• rroERTxoj OF' NATIONAL 	CLCCM ORGANISATIONS.  

GROVE 	 wD CLHr I 1iio!. 	- 
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To 	 ., 	 : 	 • 	 I , . 	 ' '• 	 . 	 .. 

. All FWC Ilembers, 	 . 	 - . 	 S 	 • • 	
•.:. 

,. . . 	Ru 	Circle 	Secrptarios, 	. 	 .. 	..... 	.. 	. 	
•.: 	•.• FNTO 1f'fi1itc, 	. 	. . . 	 . 	 . 	p  

	

. 	Dear Colloague8, 	. 	.,. 	1. 	 :• 	•, 	' . 	

:f• • : 	 , 	

:: 

A compiation of instructions oritrade 
union f'acilitie5 released y tie Department or Telecom: 	 ::- vido its no:10-12/87..SRT d ted5,5,87, i&enclosed for':  your 	foro. 	 : 

• This co ipilaticn incorporates all the 
modif'ied and new, instructi na issuód by tho'Oepatment' 
from time to timc. It is n uptodateone keepinç all 
1n.tructjons issued till 3 .3.198?. 	- 

' 

	

I am st 0 that, thjs compFilatio6.rwill 	• 
holp.you in all respects 1.ll your day today discharge of 	' 	•: Lracj union activities. 	 I  

'I 

	

r"uc t you 
ty 

 to take earnet tepo 	•' 
to get additional copies 'closled at your end and 
circulato.jt to the Divis na/branches under your june-. 
dicti.on,so as to equip the Oivlsiona]/Branch secretaries 
with the latest instructic is and provisions on trade union facilitje 	 •• 

	

With be' wishes, 	
- 	

4 

Yours Prat prnall, 
/ 	

9ç;::!'Q.___i' 	: 	: • en ata 
:: 	

raman/ 
• 	 Secretary General. 	•, 	/ ' 

• 	•: 

	

All CIRCLE SECRETARIE 	TO NOTE 

Please ensure proper' anc timely remittance of quot/ 	
0 

• ' foreign service, fund of 1e.1/—. and PTTI Af,fi1i6tion 	S  
lee to Sri.R.C.P.Singh,l nancial Secretary,FNTO,' 	' 

2. Pleasd respond to the rc uest' of the' Federation' 'by 
• sndinq the list of .brai h secretaries of your 
jurisdiction to enablo I w'Federatjpn to dospatch 
the Jouinal. 	. • 	

' I 	. 
 

Pleesd furnish the info iation 'asked by;tho.Fedeat 	-, 
i'egarding the repregentrtion of the.rNTO •in quality 
Circle at various pJ.aco ,, 	. 	 / 	'• ' 

S 

4. PLEASE KEEYD.UR RECORD ON NEIIBERSHIPOF FNTO AND 
GE IN READINESS TO ACL'E I THE 

/R.VENKAThRAN/ 	• 
Secretary General,. 

OR 

• 	. 	' 
•0 	, , 	 • 	 'S 	 •, 

H 

:ITL 	•. 	• 	

'• 4 	4 	
f ,• J4t'• 	 I 	

, I ' 	' 	
• 	

4 	
5 	• 	 • 	' 	' 	' 	 ; 

I •• 	•• 	'S 	 . 	 •' 

4 1 	 . 	 -• 
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Pension contribLJjo1 	p be made by rocjijscd Ufllofl3 in • 	respect of serving 	ernmont er-,p).O.yoeo On oreign corvjco with thorn lULl y b,o LLt.V( J. lho con(:u3: 4 (_1i is ljüij.td to not more than two sor ing Osnploycos at a time 0  As roge:ds leave salary contrjbt ionsno abjection to Waive thorn if the unions agree to b ir the leave salary and if the 
employees COridorned a 'oe toforego their claim for leave from Goioriyfl 	i;i re o 	o' foreiq;] servico poriod 0  

Jaiod 2211175) 

UI IMMUNITy F 1 (1M TRRNSFER 	 •. 

1. a) Concession of immunii 	rensfo:s -ra; :he Hedd Quarters of recognjce un.j.ons 1SSI .zt.to-s is applicable to their office boarois.dtj 	.tho 	Year of their, elections to the offices of E> 	cut;e or G'rioral Soc'retary and Fina 	Fcretaryto treasurer) of.  
ClassIIi or Ciass,J UnionluhOthor they are 11 Xndia Ci.rcle,Divisjona1(j 	ho Co 3 titütion.andby.,laus oftJe central Jn ion permit 	aring.o such bran àhes) 

• 'b) If ther are several bffjco' bear.s with the same designa-H 	 . tionthoconcession a'pli 	'durinp.th0 first year of the ,oPf1c to only' ofle a .eah 	tec.oy,js 0 Ch1f ec'ocutjv or General Secretary,saetary,AsstoSecrety and financi3j Secretary(or troouri r)' S rnv h 	 L 1L 

a-)-- Tho Concossjn COQ5O 

U4'I18.LIIC1 L.eu 	by 	the 	Ufli.Ofla. 
to 

office bearers onp'motjon In app!ab3ô,0 thobo union to higher pots 
 With the rnutuT gooddlill 
offis bet'ueen 	ho Uflion and the loci and subject 
the office bearers o. 

o the ad 	•nitratjvo convonicnc 
to 

union may sta gy at thc 
abot1 	sid  or,-Fices of 	thc Heid 	uarte P ,S station than one year s  , .een Iongor 

 If the ofP10 boorer 
to these olfices,jo Workjo at dthor stations are e1cted 
Secrotary33t3Qcro.: 

iior OXeDUi5'O 0: General Secretary, 
they may be brought i 

.ry and 	innciai Socretry(or Trasuuj 
Lornporar'.1 	'ansfr 

	
J. 

Uarters of the 	Unio( the Hoac'- duri;-,q 	the 	"irc 
may be retained then. yth'r 'of 	e.loctioj1 and / avon fo: longer thn.,one with the 	goodwill 	be'8 
and 	subject'.to 

year but with 
JCOfl tiis 	unions and 	tho 	local office.rs sdmin tiatire 	cr.nmr).enco only, 

 The concecso 	ara 
a mattor of rght 0 	it 

guarflad 	d cannot be Claimed as 
• 

tivo exigencies 0  
y aro'a:'uays 	subject' to admin.tstra- ' 

• . 	(69-18/70.SoG I.  dated 	7,12i97b) 
2.  

)rant thi' immunity from transfers to 
huuld be followad sti. Ic ly oxcopt 
ind30 Bringing-the chief excecutjve 
head quarter should also be 

late post j il  whi.ch tn Choi' EXC(2CLJ-
3 01l3il3b1o(69...57/72.SpQ i dt233 0 73) 

b to OhPolnlo the g9eal 
instructjo 5  on tho cdoncossions of 
,a report sheu3,d b ,i .  iont to tho 
the Cjrcvmst-n.- 	I'ider which it 
end the fac1'7 even in the 
ofc 	'JI.tt) th3 (.' -iio 0  
I d"crj 211'97'•) 

trctIj-9 c21OflCies9this CO1c-OSS.1.Cfl 
sfer ca1 be g'antod ron the 2nd 
cc bearars oi" 'such  Of the UnIori/ 
n3tittftioi provides Conference/ 
C,ir,ctoj o' Fnnually..- 
8'-I dated 204-.1.97'7) 

.4 
contd 00 7, 

- 	3. 

1 

4 *  

me orders regarding 
union offico bearers 
on adrnihlstratjvn çjr 
of the unions to th-
followed if an appro 
tivo could bopostod 

Where it is-not poss 
pies laid down in th 
'immunity from ,trancf 
Directorate indicatii 
is not possiblo to e 
first year or tent- o 

(6 9-5 2/72p 

Subject tn the adniin 
of imrnunjt . from trar 
year also t the oI'i: 
Associations wh0 cr 
elections in two yoai 

(69-7/77...sr 
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	Ot'FICt or THS CHIEr ccn4r IfM' T2LCOM 
KUAL4 CIkCLrT, T1UvAtJfl' in 

• 	 : 	 4 	 . 	 . -. 	 4 • 	 . 	 . 	 ,, 	•' 

/ 	•1 .• r ç 	-:- 	
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41 	 fI 	 3l 	 -H' 
A].] Heds. of 3SM, ec. 
Kora1i Circle. 

. 	 '. 

'Nó.STA/40-5/Iugs/II/94(1) 	dated at TV1 the 292 

'1 

'.. 

I 	F 

I 

\ 	 t 
r,  Sub:1 9fficiating arrangecnts in respect of r?struetdr1 

( 	I 	cadreR1ori Mechanics- Iue of guidoline' - 	 1 

. L • •flf :1'. D/ 'LID letter No. 27-2 9t4TE. !Itv) c' 	.3-i 
" 	communicated vi e 	LT, Kerala 	 r 

••. 	 .... 	 .i• • . 
letter No. ES/!;-1 /1Ugs/9! dtCI . 	. I 0. 9' 	; 	 L 

I 	
1 LJ 2. This officeetter 	.ES/4-1/Iflrs/9! t1ir1.1Ofl(i 

..: 	J 	regQrding Identific'ition of ? .' Fcchiv'1or'y 	iq 
• 	 . 	 • 	 .'. 

I t
k j ~ 

• 	

r 	I:L 
Thllo%ting tit td .allner, ,  re- rdtng 	 :': 

yJ voq'içiating arrangement 
 

ag .ainst restructured pot '  of 
pQfle Mechanics, are icued for further nciry ctjn, jI  

ec'eSary .a.rrangcrnent s rn. y be mtie 
rcstuct'1red cadre to the e f'C . c1.1 1 , dir : t 	p.rt tl:t i n,r  thr 

	

• . • • duties, mibjr?Ct tn th(! crr. i tton i:h: t t)iy 	I ,r 'rir 

jfl(I q Technology areas, 	'; dfi.nr•1 in  
10/93 -TE. II ci td. 2.8.9; C: wUca tNl V ld' 	'" ••'n 
Kdra1a Circle, Tri.vand r 	I 4,trr  

• 	I I 9 ,  96 id en ti. fyin Nov.- TcchnoIr!'y l 	. 	 • 

• 	 • 

2.: 	Ir)Er1r11 nIrAT1uE OF C 1 	C4_; '('.• '' I'' .... 
-- 

• 	21 	The  

Wj rernin 	nH 	 'e•', 	-. - 	 ••.• '' 

CGT, i.Trivandrum letter :oJ//4-1/Ugs/9'4 cUd. 
may be identified. To .facllitato th.tz . Identi uiratI'n, 
all such officials should be 11td as fol10 :- 

Lll
'? 

"I 
	 ' 	 S 	 , 	

• 	;t r: 

Sen 
.. 	

-u
... ...... ... ....................... 

	

• 	•'I.. 	. 	 4 

(a) 	
.
mber 7 	45 	• i 	 . 	 • 	

• 	 .. 

(k) 	.. Wune of the officlil. 
I. 	 7' 	

0 	 • 	 • 	, 	 • 	
. 	:, 

Dei.gnation .• 	 I: 	
S 

fill  

b. 

• 	 0 ' 	 S 	• 	 . 	 $ 4!' 4 	 "ili. 	- 

- 

1 

. . 	i 4 .Tki'J47' 

r 	
l:1T.7 	• 

• 	 , 	 • 	 • 	 S 

S 	 . 	 . 	 • 	S 	 .. 	. 
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. 	 . 	. 	 . 	 , 	 . 	 . 	 '.4, 	'-:-•.. 

(i) 	1.•11r?t;1:1eL' 	)OSL (CCi.Nl by 	i 	.1l 	. • 	c1 	' 

. 	 . . . 	. 	

:if -  flh? 	L(( ii tO1A1y.!4 -):.t . . . 	 . 	 . 	 . 
; 

:. 
•: ! 	L::. 

: 	. 	 - 	 .. 	. 	 - 	 .. 	. 	i 	: 	• 

L1O off1cil in elii,ibl ' to o ftClr t' 	; 
ru; per Cl)rI(11 Ljo 	d (!OJn j  n this c i ctili  

: 	;; 	. 	 . 	 • 	 : 	 . 	 , 	 -- 	- 	 •'•-! 

: 

 

2 . 2   Only Lariemc'i/Li. rernen el igt bln for flione ' ell i i 5 C I 	
' 

appoiritrncn t; c -rn be con iderrd for  
. 	 : 	 ge;nents in t.}te No;-, 'Fechrio1ry Dost -t.:; per--ri.tor'ity. 

0 	 • 	 • 	
:- 

). 3 NOfC. Sinc& the sc1t or ' o: P  

th1?i i:! 	Phone f~chni.c sc) e , these nI .c i.als 	. 

: 	 . 	are 	eti 1'; i.tic? i- fl on i '- i :" tI?. 

2.4 	) 	L it all c ICil 1 	I1 rLf I1 	• 	enti  

- 	 prris hr -i re oec1rrr,t-nf' th 	'P pozt 	per 
L 	- 	 'thejr 	rttortty. 	 - 

• 	"•, 	 - 	 •--':..----:.; 	 - 	 I:" 	.• 	 i - 
f8l 	 8 	 I 	 I 

	

I -  - 	 - 	- 
	1 ,117T.1, - ;- 	- 

ç) 	i up tlw availitIc v--n t çrtr ' ilh t1inc 
ofic.il a ner senLoriI.y n'I to tit o-t:zt virr,tt 	. 

'p0t 1re av'iilible on - 	 i 	bvi. 	AuioflC 	i 
them, bXisic jrnc1o'offici1i 'il1 1 	on off."itirig 	1 

I 	 an lngorneri I 	 ' p Ii 	n ic "' 	 rg-r iP r" t 
will np ho diturbed. f list of uch o1ftc'iil 	- 	• 

iho are occuryi 	ne tr'chnolngy po t, 	1 nri , 

	

ludcdin one 'f t e iw'tion.1 	cant 8ot  
be kep F on i ecorTi' ' n. th to d -  10 f 	n Li i t 8 'y nr 
occupy Lpr 1: ild 	 lo1r 	i I hH 

- 	 j.ii 	iti1fl.tU'').., '}i 1 1 	n: 	lr 	'i .. : 	'tii; 	i•'. 	r 

nor  

0  I 'd 	i 	11 L :i -y 	Ii;':.?  

	

:i12JL' 	1.l 	
- 

/ 	 All the 	C - l"3 re ,  OiJP11 tcii i 	r;cupy.1 ni 
nt1 fini: -i thin tjic? r17 rj? of v:int 	Dt 

/ 
IT will bri ' 	 .- I ''it 	i 	 r 	 t. air  

jc 	!h2r 	b L1r . 	 -ir 	 8 	 ' 1 
13CR o  I r- _ 1' 	_c'ij 	 nO . 	 ti 1 	 fl 

field o( cr11 j1 o 	1. ) 	'i 	ir I 	W.I.Ni 

'as pr flot- ' irici Ni,  i 	-  

- 	 S 	 - 

I 	 •• 

• - 	ase-.2 	t.\L - mc-?r 'D I 	-'-. ': 	- 'f 	I h'i 	rn1'cr of o 	tn l. 

7Iie rinf I hr 	r r- t po" i 	,i 	r'r-tj (I- 
ired fII nffir'r•ittr c7/C) 	,jflfr 	Hf r 	

' j 1c( t  

• 	 8- 	 .. 
- 	 ..• 	 I 

.11 	- 
8- - 

- -.5.- 

I 	 - U 
- 	 I 

1 	
•.•• 
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ollior mon. I of IT  
HP pos ts l)..1 I 	' '1 

to, t r  
ii i. j c..j.; L:.,;I::;. I 	t: nj ! 	 I r' 	; 	;' 	r 	 •ir• 	 j-.r 

of the1 flT po I. 	lfrswever, Th •e :;hti" 1 not: : -. 
shifting from one s t.-it Ion to :1110 thci' fri' 'i'h 
officia iing/o'cupying n rr:niyrerj I. 

	

,It may so happen that Omc of the ontor 	. officIals ci. thor in the InJc grade or in 11/W'flP 
grade in a pa±'tcular s ta ttc)fl may 	. bo  ma DII' area whorea3 a junior in th? I tht inIht 
been onsidered for offici.nI.1'j 	Ih fir;t: iII:tafl(e 
byyiitue of his ,occupying a !?I- po '. In iich 
caes, If any repreontatIon 1jL•s 	 -' the 	: 

en1or official con4eted , 	i rej'r.' -  •'n Ii on can be 
conidrred f'ivour-iby, If ti'o off1r1 can 1 	' 
accommodated by repincing tho 5junior ot rrfl.ctai  
p]r.cady ofricia ting/occupyin the z" t i -uc turod c'virn jJ p6st 5 in that 	atton as per 4-hc_.flrst rnr'der 	1h 
trnnf'or from one !11tiori to :flOt}tt'I' :1tt'j 1' 	lC1 ( fl1s_ 
ted-:to,. f'r 	IuIl nfrjcIaI It,' i • 	' %.nl:. 

f 	 • 	
• 

• 
- If Hie cia fmanth'p.n-   

official oz (ii rP LI. nern.5'  
officiating p1ac'ment. if t 	cIai 	' 	n3 to 
be BCR oi'fici'tl, a r'cnri o :ii OcCjt noy • 	the' - 
NT post from that dite I 	ept a1 pv 	e"' 

••; forrna.for the purpose of any future o:iptarv entit 
•- .; '5. .fhere ill not he any ImmeJ i.ale monrt r 1  1'°n1l 

•chanpe .in designation rin in  • 	• 	 . 

	

.5 	F111'irg I 	v.'ricie; ar! 	1 ie tip • 	I 	• •' 

	

• 	S 	 - 

As and when any offtcta I : 	officE 1 	•- I •' h 
post due to ir.-uisfer/retir :.:S1t 	 I''Ifs' 
rnrty•bo fii1c1, if ecctry 	/ tan 1 '  
senior most off'EcIal  
to the flT poc t.  
regards the o rricin tinc •' 1r - ' :1ent : 1 1 '1 jrfll ItiO7 
his/her grade viz. h-iai r:-- 	 , 	I.1S(j • 

• in ,the eax'iier' rara. 

2,G 

(-a): W}ionevc'r .a tratne1 
forappotnt7nertt. in thr r• :t 	•'r- 	 '' 
he aCcOrIrnoila t:'1 I n 	U 	:; :' 	1 	•. 	S 	• 	• 
cadre If nvajlaijle rj,t. • 	. 	 S 

' S  

I 

IS 

• 	I , j 
p  

IL. •& 

-I 
5! 

	 I 

- • •-S _*-. •-•  

I 	• 

-S 	 -I.- 
• 	 • 	S. ' 

- 	 S 

--S 	 5-. 	• 	I 

- 	 I 

5. 	5 

/ 
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• 	 ) 	If iV VC1 	I)0 
	ths 	 T%1L 

proceedUt is 	
1 .. 

:. 	 . 	- 
(i) The uif101 

most otftC1'1 o ffic 4 thit in 	ocUPY' 

	

hnO10gY po t liuu1l 	
f or 

the tra-ii'd offj.Cial. 	 -
04 

t 	

It 

i j- ',r 	t i not IICCOSS1 y LIII the t%Ii 	AççiL høu1,' 

be poStf4 only in the titiofl/0 	flfO 	sh1C1t 

3untor mo L 	
rr'/ r - '1  from OT v if 	tc rest 

• - • 	
ucturc post. He nry bt? 

CCOflfl,01t1Ml nt nnJ pC' 

the 	A u per the jer U 	
r' '' •ti n 

I 	

0dC C1(1 " by 
 

?.7 '04TInliti-es  

	

(j) To f11i1 the tc1tfll foa1ii1 
	i) urh Offi- 

4 	 •
citiflg 	gCmCflt 	

be t th 1 rt 1 tflO 

for a mnximU of 180 ys. 	
• 

4 	
the 0cficatinr i 	

I 	iet to 

I • • 	verifi9atb0flH 	vii1:1UCC 	
: 

I 	clearance, etc. 	s1 	 o 	C/'
it 

as pr ii1 Jfl• 	 . 	 .- 

• :?- 	

'If any senior offiei 	
rftcinl 	 n ji for • 

	

turl 	'l'C tI 	flfl 	
:1)n hi5/h' tnrfl ctne, for ?  

• 	:-..: 	•ny 'rCa° , 
 

	

1 1 0/he Wil b' ,cvr ti 	t 1 V 

,. zill be barrL from oft' 	n 	 ic'n .n. 

clebrrifl cnn 	
O flt 	.UtI .:r rC) 	' 

r fll ctlC ' 	
hi 

The 0fciz.i:r%g cnt 
provi<I'l nil the al'o 

End: 

gpy to:- 

ST-13 SectiOfl 
2. Es.tt. ectiOfl 

•3. 11W) SitI.Ofl 

4 	• ., 	t ' 	ttu't 	. 
r4' 1U1 f 	•' 

I 

"I . 

Fr 	:, 
FH vi t1 
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(saE RULE. 42 ) 

flRL jNJI'JE 	Rfl3UNL 
GJwk-LAaI 	EH: 

0 

	

0iina1 pp1ecatin 	 0 	
/ 

	

1.se ?tttintj 	. 	. 

rtent Petitionr'b.______________ 

Reew Ap1i cation No 

%ppleca'  rt s. 	
• 	 - 

Adcate for the Applecant(S) 

Adcae for the Responat(S) 

Notes of the Reçistzy 	I Daze 	order of the Triba1 

15.5.021 This is an appitjon prayg 
L ::\ for review of the oer though in 

I fact the applicatIon Is not a review 

	

((/f 	i aptio 	 zirdsm  

/ but  40 	 the &aae is for clearifi'. 

-. JOf our earlier order dated 105.2002 0 ) 

the said orar we dI 
._- 	Jappucation and directed the applicant  

Ito maLke a detaijed repre5tation 
Ibefori the authority na 'nq his 

cfr±eVances.. If such represtation 
is aade, the resondtz abali coosid 
'the Me on its own merit by the 

	

c 	- 	1authority. The dismissal of the appli- 
Ob oat.Ion abafl not preclud, the reepn-

dents on cnnsidering the represents... 
tion.. If i=h representation is filed. 
by the applicant the resods aU 

1 conzlder the U Q - 

MPO 

J 	idoø- 

, 

V.  
-- 	

"'.'t, •' 	 0 
H 	 I 

H 	 .... 
- 	 .. 	 ........... ........ 
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The ChieI Generali'lanager  
Assa,w Telecom c.ircle(SNL) 
Uluari, Guwahati...781007 	dtd. 	--o- 	- - 

Subz-' Pryor for retention.at CTO Guwahati 

sir, 
I have the houourtoatate that 'I have been promote 

as Teleco Mechanio &Th Telecom )lecb&nic is the ae8t' 
.-ructer cadre) and,' bythé'saxne order I have asked to jo.tn 
at,Hatigaon Exchange: amd.accord.tn ,gly I have been released 
from the 8trezlgth 'oL CTO.Guwahati. ' ' 

1. Sir, in this-connection, I state that the staff m Wat  
side in the meeting of 'theDepar12nental 'council of JC1'1 bold 
on 11.1.1994 decided the ,  posts-Of Telecom 14echan.ics would be 
upgrded SSA"wise/Te1egph Division wise .amd before entering 
the ''estructre cadre optiona 'taken or willingness to 
move, over to the restructëred' cadres nd -Iwaa opted for tiaffic 
Division only. 	.. 

2, I am the cezxt±lffice -bearer of thè'Federtioi 
present. circle secretaryaLNiJTE L&Gr.-D,Assam circle, Locai . 
secretary of CTO Guahati t 'branCh and executive body niesiber of 
AU Assam 'Centr&l ,Semi-Gentrl Kama chari .arishad from Telecoci 
side.  

3. As per DoTes letter No. 10-12/87-SRI dtd. 5.5.19871 
the 'office 'bearers of thei.wion be, 8iven some immunity in 
transfer matter... 

40 Further,the recognisation of trade unions declrad 
by BSNL are being given.with higher ni.nber of members and BSNL 
decided,treiiaZer oZGr..Ca.thd:Gr'D employees are deferred with 
effeôt from '01/O6/2OO1-4U-the verification process - is bver, 
vine BNL Lr,No.., BSNW1/sJ2Q 0O(P.t)'dtd 11.7.Olt' 

So, a this gtAgeUf I am transfer.ed out of the head 
• quarter my activity an. an xion office nearer wili suffer much., 
In that view of the'mttèruiyretention at 'CTO Guwahati may 
kindly be considered. •"• 	 .• . 	 I 

5. Some persona'junipr to me have, been retainedj at CTQ 
Guwahati on that Arodn that they wre promoted' in 1999, My 
prootion was delayed not'or my fault but for the' ommission 

• of the'Department. Totel.16 aimi1ar..pe'sons have been keept 
engaged under DE/CTO GuwaI2ati and about 10 Telecom Mechanics 
are working in GMT,amrup'oLLice. In that view of the matter 
my retention at CTO GuwahatideserYe consideration. 

Under the above,' I fervently request that my 'retention 
at CTO Gt Q- nhati may kindly: be considered and order dtd. 1r3.3.O2 
may kincilybé revised. 	 £ 	 . 	" 

• In this corznsction, I am enclos$.a  bopy'of CATs order 
in O,A.No, 137/02 and No.R.A.2/02. 	' . 	. 	 • 

	

Tours 

	

ully 
Encfosera g- Two Copy pf CA -( Nr'<ka) 

.o ers. 	. 	T/Mech , CTO Gu.ti. 

"1r 



• ' 	20 	. 

Bhtht Sanchar Nigam Limited 
Department of Telecommunications 

Office of the Chief General Manager, Telecommunications 
Assam Circle, IJiubari, Guwahali - 781007. 

STES-13/20/PtIlI/)1 	 Dated the 11th  June, 2002- 

To' 	' 

The GeneraiManager, • 
Kamrup Telecont Distnct; , 
Guwahati 

• 	
Kindly find enclosed a representation in origin4 regarding 

retention at Cr0, Guwahati, case of Shri Nripendra Deka, Telephone 
Mechanic, Cr0, Guwahati alongwith enclosures ie. order of Hon'ble CAT, 
Guwahati in OA No. 137/2002. ' 

You are requested todo the needful and dispose of the case at 
yourend. 	 - 

: 	 • 

Enclo: eaa 	• 	- 
• 	 -..• 	 . 

• 	 Dy. .M(Admn) 



Z~+V 
• 	W4RA7FSANCHAR WM LIMITED 

• 	(A GOVERNMENT OF !KDIIe ENTERPRISE) 	1 

è 	 213-Indraprastha I-iotei7  AshokRoad 

New Delhi-liD 001 
.. ............... ................................... ......s.•. 

I 
No. BSNLJ:I ISRI2002 	 Dad 2k - 	

- 200) 

To 

	

• 	The Chicf General Maiaei 
Teiccom. Ciick 	 • •. 

	

• 	4gAn • 

L.. 
(j4o---r 

	

• 	Subject Redressal of grievances of 	fl0'A" 	• 	
•. Union 

	

• 	 Association I Fcderatibn J3SNL, • 	 • • 

	

Kitid1v th ideiclosed a copy oithc !tcrN 	K 
Da.tedo--6—C'L., fiom •F•,j -rc. 	• 	 • 	

Union 

• 
 

On tJ above subject. 	 • 

2. 	• Ii is requested that the iat1cr may be exaiui;d and your di1ed 

paiavse conunents furnished at the eajiies: • 

Enclu. AS ibove 

OP Mogha 
A. DDG (SR). BSNL I lQs. 



LThOMAS 
President 

K. VALUNAAVAGAM. 
General  

manaanhol 

;T. 

• 	•344 	1'L' 	.• 	 •• •.- 	 . .•.•• •• 	

• 	 - 

•: 	 • 	• 	 . 

KLUg37 FOR CAPJCVILATZOU OF TRANSFLR FOR 
- 7 -  INRI PDCKA. VP* F$TDI GW.i*HaT!. 	- 

1* $tLfløatLoi tay psxsn4 di$cvssia vith ow 

	

O2ot th.a 	subj.a$. J zsqus 
- 	 .• 	

•;:-:. 

I cau4latios :.rths..ttsnst., 
WN 1.4~ 4q  

Tv 

at ? p4acs to 
 

OMIN 
tØhat in oth.,?tLsi4$ bavjas 

at 000  C.44 oa this P,*, pasUit Mrs K. O 

h bess distorbgd with .5 itLvs at sxplainsd to you La 

3 	
- 	

4 	 1•' 

V 

 

OACS egath .1 raqus.t to Intervene  and  CUsI caflc*Uatia 1 	
-; of the $bov* b*n.?s,. 

Wo 
-. 

- 	

J" Tiø4 

Yours ?sith?uUy1  
- 

EX25 	ffuD3XLWO  

CU ç 

I 	• 

o*o 

tor th 



1• 	 . 	-. 
I 

•1 J/..• 	t.i'4;\ 	 .. 	 .. 
.. ,. 	

.- 

- I 
- 	 4 

''.ic etitn It, 

tvtcw 	ppctji N 	 / 

- 
o C1% 

() .42Qj/py 	R2- J71v, 
. 	 . 	

.• . 	 _______  
ptvottj 	or 	pondent(5)(  

VQ 

• 	 Rag
ORDER  

1.5.2802 	 The HonblsMr.3uetice 
DN.houdhury, VicevChairman. 

mi. is an application aesaiIin9 the 
,ieQitiaCY nC the char dated 1.3.200 poet- 

• 	 . • 	 ..: *i19 •thppUCaflt ,  at Hat.tgirh txchanQe under 

DOC8)/QispVr. By the afarsesid ordar.the 

I ' - plicsnt uS appointed as Telecom echai4ic' 

	

b::ia in 	

'°": 
	

tial  :

b.4500- 

 

T;sining of Telecom mechanic at CTTC, 

Guuahati from 1.7.96 to 23.8.96 
" 	 .P'andte was posted at HaUgerh (xçhans under 

•D..(0C8)/Cispur againat the esectionid pote. 
The. appLicant by repreasntation dated 

I 	 5.4.2002 requested the Divisional £ngineor 
(Adsn.) to poet his at CTC, Guwehati itself. 

-H 	
. 	 In the said coLmunicatiofl he has roferxed to 

1 	 an 9rdsr whave by 16 Telecom Plachanic were 

• 	. . 	:. 	, allowed t&tay at CID, Guwaheti. 

S. 	 . 	• 	 . 	 -. 

- 	

t 	

- 	 Contd,/2 

• 	 . 

I jj 1.  

I • 	
• 	 .• 	 . 	 - 

12 



•' 

4 1, 

/ 	 tTh nt d. 	
1 

p,B,lalakar, 	learned COUrbSUJ. .ppea1 

ing 	
rorthe appliCBflt 8Ubwittod that the 

•pplicent bein9 • protected'0man and e 
-Trada Union activist, he oUQht to have not 

transferr0d 	1 .  have 	also.hOsrd , boefl 
Sr.C.G.S.C. 	for the respon- 0ev Roy, 

dents. 
Upon he*rflQ the lesTn 	

dvo 	tea for 

esand ofl 0 0 n5 idertflQ all the asp' the parti 	
- 

- •' atter I 	
d op- 

cta of the m 	am of the considere 

that ends ou9tiCU will be met, if a 
nion 
direction is 	to the 
	 to •ske 

represeflt5ti0l 	befor' the suthori  døt s 	ai1° 

narratiflg his grtOVBfl°°5 	It 
ssch rSprS5Oflt 

- j ..tiOfl ieaad0, P 	raspondWte 
shall consicer 

UE COP.' the •am5 on its Own merit and 
p555 nOCSSSSZY 

so order therfl separ dismissed. 
The Spe1icati0( thur stanos 

.'.j 
.. 	.. 

/V1CC CHAirmwt 

4. 

S .- 	•--..,-. S 	 S  

&action UEbOS( 	.)) 
S 

MrnIDIsLretav 	TfIIS a.,uit 
.hif45 31 I 	a, 

. .r*MI 	.s.chGu 
wiIL 	'I" 

S.  

I 	. 

1 

a 

4* 

5S 

. 	1 4 
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